IN THE CENTRAL ADMIN ISTRATIVE}TRIBUNAL /)4//

JODHPUR BENCH, JODHPUR

ORDER SHEET
 APPLICATIONNO_________OF
Applicant (s) Respondent (s)
- Advocate for |
te for
zg\p?ig:nt (s) Respondents (s)
- Notes Of the Registry - Orders Of The Tribunal
’ ' " | 0.A.No. 325/1996 with M.A. No. 169/1998
Date of Order; 12.04. 2005
Yo
Mr. B. Khan: Counsel for the applicants.
o Mr. Salil Trivedi: counsel for respondents.

Both the learned COdnsel agree that the controversy
which has been raised in this case has been settled by the

Hon'ble Supreme Court in case of All India Railway Parcel &

Goods Porters's Umon vs. Union of India & Ors reported
SRREs rotters s Union vs. Union of India & Ors.
- in (2003) 11 SC Cases 590 wherein the matter has been

directed to be referred to the Labour Commnssnoner to decide
about the nature of contract of employment of the applicants
through Contractor. Labour Commissioner directed to file a
fresh report with an opportunity to the respondents to
scrutlnlse the clalms and Cross- examme the petitioners -
dlrectlons passed to lmplement the Labour Commissioner's
fresh report. Hence, this O.A. being not maintainable before
this Court.. The applicants are directed to approach the Labour

Commissioner's office as per the dlrectlons of the Hon'ble
Supreme Court

( G R Patwardhan ),
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1 formed) on 07.12,04 ahd the same has been acjourned to

o Mry8alil Trivedi,counsel for the restndents has
subiited an appiication on 6, 12,2004 and requested that thif
OA 325/96 Sultzn ALl & Ors. Vs, UOL & Ors, may please before
the Hon'ble Conrt, Applicatim mag: Pl be pemsed <t Ay TR

k)

. -, The afore aid 0.&. was posteﬁ in due course by this -
ﬂbn ble Court's Order dtd, 11.7.2001 in view of the Hon'ble
Bupreme Court. of India in writ pctltlon Eo.433/98 ALl India
Rly, Parcel & Goods Porters Union Vs, UOL &.Orsedt.ll 7.2004.

'ih@ counsel for re bpondents ha.s J.nsormed by this
appllcatlon that the above writ natxt&on No, 433/98 has beenr
decided on 22—8«-2003 by the. Hon'ble SUprmme Court of Ind:.a,

_  He has further subm:.ted that a Slmilar/ Identical -
04 No.201/02, Magna Ram ¥s, UOL & Ors, is listed on 7.12.04
for ‘adimission hengc-zz this OA. 325/96 may pl. be 1is ted along-
with that Oh. : : Co

The OA No, 20 1/02 is listed before the Gsur't (ﬁ.a.not

03.01.05 as Division Bench sitting is not’ available,

.Ors,. be listed alongwithd A
on 03.01.2005, . S
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201/02 before the Hon'ble Court
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e May, it spproved,this OA 325/96 Sultan Ali Vs, UOL &
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